Regarding social security pension in Chandigarh
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Chandigarh is also home to a large number of ex-servicemen who have served this
country with great honour and valour, safeguarding our frontiers at the peril of
their lives.

It is extremely unfortunate that, in the Finance Bill, 2026, under para 108 at page
88, the income tax exemption on service element plus disability has been restricted
to only those servicemen who have been invalidated out of service.
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